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IN THE éENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEWCH

AT HYDERABAD

DA.1470/94 decided on : 7-12-94

Between
C. Subba Réo, -1 applicant
and

1. Bivl. Railway Manager(p)

South Central Railua

Secundsrabad Bivn(BGK

Secunderabad ‘{
2. Chief Tnspector of Works(East)

SC Railway. (8G) (
Secunderabad : Respondents

Counsel for the applicant ¢ P. Krishna Reddy, Advocate

Counsel for the respondents : y, Bhimanna, SC for Railways

CORAM
HON. MR. JUSTICE V. NEELADRI RAQ, VICE CHAIRMAN
HON. MR, R. RANGARAJAN, MEMBER( ADMN. )




0A.1470/94

Judgement

( As per Hon, Mr. Justice V, Neeladri Rao, VC )

Heard Smt. P, Sarada, for Sri P, Krishna Reddy,
learned counsel for the applicant and Sri V. Bhimanna,
learned counsél for Railways,
2, The applicant was promoted frem the pest of Gangman
to the pust of Junior Clerk on adhoc basis as per order
dated 21-12-1978, By the same proceedings many others ,
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were alsp promoted as Junior As=istants, _Fn regard to K,
the applicant and Sri B. Francis, it uagjgé‘under in the
said proceedings :

"They are promoted as Junior Clerks in Scals

Rs,260-400 (RS) with the Administrative approval of Com-

petent Authority purely on adhoc basis and these arrange-

momtra mmed- -

candidates from RSC/SC and candidates onucompassionate
grounds directed by CPO/SC are available,.,"

It is stated that the applicant is continuing as Junpior
Clerk on adhoc basis.

3. Order dated 30-11-~1994 was issued reverting the
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former posts with immediate effect, The said order to
th8 extent of reversion of the applicant is assailed in
this QGA.

4, It is stated for the respondents that the reersipn

of the applicant was ordered as R-1 directed regular

selection for Pilling up.vacancies which are nnu haina
wainnea 0Oy aghoc promotees,
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To

1. The Divisional Railway Manager(P) S.C.Rly,
Secunderabad Division(BG) Secunderabad.

2. The Chief Inspector of Works(East)
S.C.Rly, (BG) Secunderabad.

3. One copy to Mr.P.Krishna Reddy,Advocate, CAT.Hyd.

4, One copy to Mr.V.Bhimarina, SC for Rlys, CAT.Hyd.

5. One cOopy tOVLibraryc CAT.HYd.
6. One spare cCOpYe.
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5. An adhoc appnlntee/prnmatee has to give way for

N -

régular appulntees/promatees-ﬁut when the post is not

"

abolished and when it is not stated that there is nol

A

sufficient wgrk load to Pill up the qut,_it.is not just

.and pncpér to order reversion especiallly when. the

incumbent is working from the last 16 years merely
because stepe sre going to be initiated for regular
selection,

6. 1t is urged for the applicant that in view of the
order dated 21-12-1978 the applicant can be reverted
only in a case where the said post is Pitled by direct
recruits selected by RRB or by an appointee on com-
passionate grounds and he cannot be reverteq wvhen a
regular promotee is available, We cannot accede to the
said contention. There cannot be estcppel against law,

7 e Hence, in the circumstances, it is just and proper
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Order dated 30-11-1994 to the extent of reversion
of the applicant is set aside,. But he can be reverted &%
and @ms8 uwhen regular appeintee/promotee to the post of

Junior Clerk is available or if the post is going to be

8. The DA is ordered accordingly at admission stage,.

No costs./ |
)QVM&\—:
(R, Rangarajan) ") (U, Neeladri Rao)
Member(ﬂdmn) Vice Chairman
Dated : December 7, 94 | | /
Dictated in Open Court
s
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TYFED BY

COMPARED BY APPROVLu By

IN THE CENTRAL ADMINISTRATIVE 7RI U. .
o
DERABAD BENCH AT HYLERAR.DY 7

. ~ THE HON'BLE MR.JUSTICE V. EELALDLKT m
: VICE~CHATPRMAN

AND
THE HOL\'"BL.L MR.R, RM\IGARZ\UMN i M4

DATED: '7-\ 7 _~1994

ORDERZJUDGEMTIN ¢ .

Al -

" MJA./R.A/C.A.No.

0.A.No, \\GO\"\L&
. T.A.No, (w.é. ")

Ce _ k - Admifted and Interlm directions
: o -1ssueld. :

- ﬂéBESeé of with directions., g4 ¥
" Dismbssed. qﬁ/wwwﬂ‘fh
 Dismissed as withdrawn
. . . . ... Dismlssed for deféult.
B ' " Orge ed/Re jected

pvm I Y7+ . No order as to costs.






